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Commercial Comp1ex(BD) 
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Dated 2 	17 MAR 1989 

APPLICATION NO () 465 	 188(F) 

W.P.NO ()  

pp1icant () Respondent (a) 

Shri To Ssiv*eppe 	 V/a The Secretary, ri/a Inforuietion & RreedcaettnB, 

TC Neulhi&30rs 

5• 	The Station Director 
1, 	Shri To Sanneppa A1.1 India Radio 

No. 2079  60 feet Main Moad RaJ bhavan Road  
P rakaehnegar, Ban1ote 	560 001 
Bangelora •. 	560 021 

6. 	Shri Ycehwant Venue 
Shri A.V. Srinivas Aaaiatent Station Engineer 
Advocate All Int1i 	Radio 
107 (Upsteir) Jabalpur (Medhya Prsdeeh) 
Gandhi Baa 	BeaávanegLgii 
Bengelone 	560 004 7, 	Shri M.S. Padmarajaish 

Central Govt. Stng Counsel 
The Secretary 
PIiniett 	

High Court Building a? 1nforoatiofl & Braadceating 
ore Gango 	560 001 1 

Seetri 8havn 
New Clhi - çiio 001 

The Director General 
All India Radio 
Rk.shavani Bh$vafl 
New OsThi — 	10 001 
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' Subject : 	SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith a copy of 0RDER4Ii*M(N)(*K& 

passed by tis Tribunal in the above said app1ication( 	on 	14.3-89 
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BEFE THE CENTRAL ADPIINISTRATIVE TRIBUNAL 
8ANGAuXE BENCH, BANGALORE, 

DATED THIS THE fOURTEENTH DAY OF MARCH 1989 

Present: Hon'ble )iIatjce K.S.lUTTASA#qy ..VICE CNAIRMN 

Hon'bls Shri L.H.A.REGO 	..IIEMBER(A) 

APPLICATION No.465/881Q 
S 

T.Sannappa, 
No.2079 80 FeNt Main Road, 
Prakashnagar, 	 V. 

Bangalor. 560 021, 
Applicant 

Vs. 	(Shri A.V.Srinivae .. Advocate) 

The Sscrtary, 
U0I, M/Information & 
Broadcasting, 
Shastzy Bhavan, 
New Delhi 110 001, 

The Director General, 

D 

All India Radio, 
Akashavani Shaven, 
New Delhi 110 001, 

The Station Director, 
7. All India Radio, 

Bangalore, 

4 	

G 

o~- 
Yeshwant Verine, 

Assistant Station Engr, 
All India Radio, 
3abalpur. 	 S. Respondents 

S'. 

(ShriM.S.Padmarajaiah .. Advocate) 

This application has come up' today before this 

Tribunal for orders. Hon'ble Vice Chairman made the 'following: 

ORDER 
- p 

This is an application under lection 19 of the 

Administrative Tribunals Act, 1985('the Let'). 
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2. 	 Sri T.Sanneppa, the applicant and Srijeshwent Verma, 

respondent No.4 who are members of aecheduled tribe commenced 

their •caxeOr as Engineering Assistants in the All India Radio. The 

applicant claims that he is senior to raspcndant-4 which is disputed 

by respondents I to 3. But, on the view we propose to take, it is 

unnecessary for us to decide this question. 

Prior to 20.1.1979 there were 22 vacancies in the 

grade of Assistant Engineer, one of which was reserved for members 

of the scheduled tribe. A Departmental Promotion Cammitte( 'opc') 

constituted for the purpose, considered the case of the applicant 

and respondsnt-4 graded them as 'Good' and recommended the promotion 

of r.spondent..4 over the applicant on the ground that he was senior 

to him. Accepting the slid recommendations of the OPC the 	or 
4 

General, All India Radio, New f1hi (Dc) by his order(.di4.6.t?$ 

promoted. rsspondent-4 to the post of Assistant Enginér / &, that 

Xf promotion the applicant made more thaë one represent4tkon,  which did 

not yield any result. 

S.  In 19800  the case of the applicant was gain 	1 

considered and was promoted as Assistant Engineer with effect from 

15.9.1980. 

In this application made on 18.1.1988, the applicant 

has challenged the promotion of rsspondent-4 and has sought for a 

direction to promote him in his place from 14.6.1979. 

In resisting this application, respondents 1 to 3 have 

filed their xeply and have produced their records. Respondent4 

who has been duly served has remained absent and is unrepresented. 

In I.A.No.I filed under Section 21(2) of the Act, 

the applicant has sought for condoning the delay, if any in making 

his application under the Act. I.A.No.I is opposed by,rsspond.nts I to 3. 
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Sri A.V.Stinivaso  Learned counsel for the èpplicant 

prays that reckoning the period from the date of the last order made 

against his client and of the fact having come to his knowledge 

the delay of any in making the application be condoned and the 

application decided on merits. 

Sri VI.S.Padaarajaiah, learned Senior Central Government 

Standing Counsel appearing for rsspondoqts I to 3 contends that the 

subject matter arose and stood concluded prior to 1.11.1982 and, 

therefore, this application cannot be entertained by this Tribunal 

under the Act. In support of his contention he strongly relies on the 

ruling in V.K.MfHHA v. THL SECRETARY, NINISThY OF INflFPiATION AND 

BRDCASTING, NEW DELHI (AIR 1986CAT 203) reiterated in Oz.(St.) 

KSHMA KAPUR v. UNIGNtF INDIA (1987 (4)ATc 329). 

	

10. 	 I!i notidáthat respondent.4 was promoted 

on 14.6.1979 which necessarily meant that the applicant was superseded 

that day. Without any doubt, the claim of the applicant, if any, 

the promotion of respondent-4 and his supsrs.ssion arose and 

concluded before 1.11.1982. 

	

1. 	 In Mehrate case reiterated in Kahea Kapur's case, 

this Tribunal has ruled that matters which arose and wars concluded 

prier to 1.11.1982 are not within the juriediction of this Tribunal 

and therefore 'cannot be edjüdjcated under the Act. On the ratio in 

Mehra's case this application cannot be entertained by us and calls 

for dismissal on that ground. 

12, 	 When the application cannot be entertained by us, 

the question of condoning the delay under section 21(2) of the Act 

doss not axis.. On this view, we cannot also examine the merits* 

is, therefore, decline to examine the merits on which both sides 



- 	

- mads thai! submissions. 

13. 	 In the light of our above discussion, we hold that 

O 

this application is liaole to be dismissed. We, theretors, dismiss 

T Al 

this application. But, in the circumstances of the case, we direct 

the parties to bear their own cost.s. 	- 

T1 low 

VICE CF11N 	 MMb(R(A)ft 
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